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Department of Sciences & Technology,
New Delhi,

The Surveyor General c¢f India,
Post Box No,37, Dehra Dun,
Uttar Pradesh.

The Senior Dirsctor,
Survey of India, Southern Cilcle,
91, Richmond Road, Bangalora-560 025,

The Supsrintsnding Surveyor, Incharge,
No.17, Party { Southern Ciecle)
Survey of India, Bangaslore- 25,

Shri Ananda Ramu, Advocate for Applicant,

C/o.Shri K. Subbra Rgc , Advocate,

1

28, Cubbonoet Main

, REGISTERED
CENTRAL ADMINISTRATIVE TRIBUNAL o~
BANGALORE BENCH
Commercial Complex(BDA)
Indira Nagar,
BANGALORE- 560 038,
Dated 10-11-1986
Application No, 169 /86(T)
WP No. __3257/79)
Applicant Rg spondsnts
A.K. Loganathan The Secretary,
Deptt. of Science & Technology
To ‘ & othars,
1¢ The Secrstary,

cad, Bangalpree 560 002,

6. Shri R.S. Padmarajaiah, Sr. Centrzl Govt,Stagddng Cognsel,

High Court of Karnataka Buildings, Bangalo
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SUBJECT: Sending copies of Order passed bv the Bench in

Application No. 169/86(T)

Please find enclosed herewith the copy of the order/

YR RXMxLXOIXK passed by this Tribunal in the ‘above said Application

No.

Encles as above,

A\ie

169/86(T) on 31-10-1986.
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IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL ADDITIONAL BENCH,
BANGALORE

ORDER SHEE
Application No ! 69_ of 1986 (71 D

Applicant Respondent
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Advocate for Applicant Advocate for Respondcm
Amr\»\;{f. ({CI_"',’.‘! m . S . (;0..:{:‘ Oy c: ‘x ZaA ‘,\ .
Date | Qifice-Notes ) * Orders of Tribunal
31.10.19&6L The order passed by the Recpondent No.2 (R2) accepting the

Tecignaticn of the applicant|w.e.f. 29,2.1964 AN. was set aside
by the Additional Munsif, Civil Stetion ¢t Bengal ore, whose
Judgment was confirmed in sppeal by the Civil Judge, Bengalcre,
and 8lso in Second Appeal byfthe High Court of Karnatska., As e
sequel to the afcreseid lege] proceedirgs, R2 reinsteted the
spplicent on 15.3.1976, as Afr Survey Draughtémen Grade IV, After
Ireinstatement, the applicant|took the Trade Test for the Trade

of Plenetabler (TT for TPT) ¢race III in 1977 ad and got through
the came. His promection, however, tc PT Gr.II was not consicdered
on the ground thet he should sppeer for the prescribed test and
get through the seme,

Shri Anandararu, learned counsel for the applicant, submite
that the fxzde TT for ¥RZ prpriotion to PT Gr.Il was prescribed
only in 1¢7C; thst his client was cbliged to appeer for the TT for
TPT Gr.III only in 1977, but|not befcre 197C when the at encdment
to the rules relating to recfuitment and prometion took place,
beceuse of the illezal order pessed by R2 which was struck down
by the Courts; that the s.ccbss of his client at the TT Leld
in 1977 for PT Gr.IIT is actfielly relateble to the test held
in the year subsecuent to thf yeer ir which his client failed to
get thrcugh before the ille;#l order wes passed by R2, and in
view thereof, R2 is not justffied in insicting in his letter deotec
13.2.197¢ that the spplicant|should appesr for the TT for TPT
ErSRINhel el nilicr.cH

Shri M.S. Pedmersjaiah, founcel for respondents, submits thst
the applicent got through thf¢ TT fer TFT Gr.III only ir 1577, and
in view thereof, he is goverhed by the amended rules, and the
letter dt. 13.2.197¢ issued by R2 is therefcre justified.
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After cconsidering the ri¥sl contenticns, we ere s:tisfied theat
it is not obligatory on the part of the applicant to apresr at the
TT for TPT Gr.II since it wa} for rescons beyond his control thast
he could not aper for RY th¢ said test prior to the ammdment
of rules in 1679, and had he|qualified st that timé, the necescity
gf to apper for the TT in 1SY9 would not have &risen. wé,there-
fore, set aside the communichption deted 13.2,197% of RZ J(Annexure i
-L to the appliceticn) and dlrect the respordents to consider thre
cese of the applicant for prpmoticn from the post he is currently

holding to the post of PT Gr}II in corformity with the rules
existing prior to 197C. The{application is accordingly allowed;

parties to bear their own cofts. s -7 17 L
1 < ( - 54// i
(CH. RAMAKRISHNA RAC)  (L.H.A.~REZE) i
MENBER| (J) . MENMBER(A)
SR ERicES ) 31.1G.1¢¢€6.,
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'\. R REGISTEREI?

TorTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

CONTEMPT OF COURT

APPLICATION No,___20/%7 ‘ COMMERCIAL C
mp
IN APPLICATION NO. 169786CTY INDIRANAGAR, paE (BDQ)

(WP, NOD. BANGALORE - -560 038.
DATED zag\q( '

APPLICANT Vs RESPONDENTS

Shri A.K. Loganathan The Secy, Dapt of Scxsnca & Technology & 3 Ors
TO

6., The Superintending Surveyor
Incharge, No. 17, Party
(Southern Circle)

Survey of Indies
Bangalors = 560 025

1. Shri A.K. Loganathan
No, 6, Murugs Pillai Street
Bangalorse — 560 001

- . 2, Shri K., Subba Rao
Advocate

128, Cubbonpet Main Road
Bangalore - 560 002

7. Shri M.S. Pedmarejaieah
Senior Central Govt. Stng Céunsel
High Court Buildings

3. The Secretary Bangalore - 560 001

‘Department of Science & Tachnology
Nem De1lhi

4. The Surveyor Gensral of India
Post Box No. 37, Dehra Dun
Uttar Pradesh .

5. The Senior Diractor
Survey of India, Southern Circle
Koramangale II Block
sarjepura Road
Bangalore - 560 034

SUBJECT: SENDING COPIES OF ORDER PASSFD RV THE
BENCH IN/APPLICATION NO. - 20/87.

CONTEPT OF COUWRT T

Please.Find enclosed hereuwith the copy of the Order
passed by this Tribunal in the above said Application on
14-7-87 '

. 3‘ \ j&r\ i "Z'\ :‘\/ _/’
DEPUTY REGISTRAR el
ENCL As above, (JUDICIAL) ; ?




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGAL ORE
DATED THIS THE 14th DAY OF JULY, 1987

Present 3 Hon'ble Sri Ch.Ramakrishna Rao Member (3)
Hen'ble Sri P.Srinivasan Member (A)

CONTEMPT OF COURT Ne. 20/87

A.r.Leocganathan,

Plane tabler Grade II1I,

Ne.17 Party, Survey ef India,

Bangzlers and residing at

No.6, Muruca Pillai Streset,

Bangalers - 1. Applicant/Cemplainant

( sri K.Subbz Rae eses Advecats )
Vs,

1. Secrstary,

Dspartment ef Science and
Technelagy, Gevt. eof India,
New Daslhi,

2. The Surveyer General of Indie,
Pcst Bex No.37, Oehra Dun,
Uttar Preadssh,

3. The Senier Dirscter,

Survey ef India,
Seuthern circle,
keramangala, II Bleck,
Sarjapura Rezd,
Bangalere - 34,

4, The Superintending Surveyer,
In charce, Ne.17, Party
(SOuthern Circle), Survey

ef India, Bangalors - 25, Respendents/Accused

( Sri M.S.Padmerajaizh 500 Advocate )

This Centsmpt ef Ceurt Application hzs ceme up befere the

court teday. Hen'ble Sri Ch.Remakrishna Raec, Memi:=r(J) mads the fellewinc ¢
CR DER

In this Centempt ef Ceurt applicatien filed under Secticn 17
of the Administrative Tribunels Act 1985, the cempleainant who weas the
applicant in Applicant in Applicatien No.169/86 cemplains that the res-—

pendents hzve net cemplied with the erder ef this Tribunal passed there-

we



in o1 31.10,1936. The comileinznt who wes precent in perscn hzs Leen
/’\
heard. We directed Sri M.S.Padmarajaish, learnsd ceunsel ter ths

Centrzl Gevernment whe w:s present in ceurt, to teke netice on behalf

ef the respendents and hsard him.

25 Je may here repreduce the lsst pers of the crder of this
Tribunel dated 31.10.19856 :-
WAfter considering the rival cententions, we are satis-
fied that it is not abligetery en the part ef the app-
licant to appser at the TT fer TPT Gr.I1 since it was
for reezsons beycnd his contrel that he cseuld nct eppear -
for the said test prier te the amendnent of rules in
1979, and had he gualified a2t that time, the necessity .
to appser for the TT in 1979 would net have arisen.
We, therefore, set zside the communication dated
13.2.1979 of R2(Annexure 1 te the applicatien) and
direct the respondents to consider the czse of the
applicant fer promotien frem the pcst hs is currently
holdinc to the pest ef PT Gr.Il in confermity with
the rules existing prier te 1970. The &pplicetion is
accordingly azllewed; parties tc bear their cwn costs.”
The complainant cemplains that in purusance ef this order he applied te
the respondents en 11.12.1986, 10.3.1987 and 5.5.1987 recuzcting them to
ccneider his case for premction in terms ef the s-id erder. FEut the
respendents heve nct so far teken any action thersen. He, therefore,
contends that the respondents have committed contempt of this Tribunzl

by not ebeying its erders and that the respendentssheuld be punishesd

for tie same,

3. It will be seen frem ths extract of the order dated
31.10.1986 1-preduced above that this Tribtunsl did nct set any dzte by
which ite order sheuld be complied with, Therefocre, it cannet be said
thzt the rospendents have wilfully, disebeyed the erder of this Tribunal,

by not acting in pursuance of it so far,

4, The applicant states th.t he is due te retire en 31.7.1937
and thz respondents have zlrezdy issued the pensien peyment order to him

statinc therein that it represented the finzl determinatien cf his pensien.

His enxiety is that ths respondents sheuld not trest this pensien order

zs the final erder but should revise it in the light eof the decisien te

Wl



Le taken by the respondsnts pursuant te ths order ef this Tribunal
dated 31.10.1986 He is also anxious that the matter should be ssttled

early because ef his impending retirement.

Se We are satisfied that there is ne cess fer hauling up ths
respondents for contempt. bBut since the applicant is due teo retire by
the end of this month and nins menths have already slapsed after the
judgement uaﬁ&andnrcd by this Tribunal in Applicatien No.169/86 we
conesider it proper to issue the follewing directions to the respendengs :
the respondents shzll consider the applicatien made by the cspplicant in
pursuance ef our erder dated 31.10.1986 and convey their decisien thsreon
to him befores 30.,9.87 at the latest. Pension and ether retirsments
payable te the applicant shall be revised in the light ef ths seid
decisien. IFf the spplicant is accrieved with the dacision, &s and when
rendered, he will have liberty te agitate the mztter tefore this

Tribunal at that stace. Parties to bear their ouwn caosts.

gg"’” Scl“"-

\?\ MEMBER (D) MEMBER(A)
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DEPUTY REEGISTRAR

CENTRAL ADMIZ JTRATIVE TRIBUMAD A
ADDITiCiAL BENCH A )

BANGALORE



‘ & MEGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENClH

Commerci~1 Cou plex(BDA),
Indiranagar, ,
Bangalore - 560 038
Dated : 3T 87
MEMO IN APPLICATION NO __ 169 /86(T)
W.P. NO 3259 /19
Applicant
Shri A.K, Loganathan V/s The Secy, Dept of Scisnce & Technology
New Delhi & 370rs
To

1. Shri A,K, Loganathan
No. 6, Muruga Pillai Street
Bangalore - 560 001

aateelt
ﬁatb\“‘—‘ v M]F .,Q,

C:Q-Ycz ’&1 H(/u)/&(o\ ‘{/{

ok
(R.K.Lﬂhﬂ/\/ﬂ‘r/’*””")

A P,:’)o'u\%
Subject: SENDING COFIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/X&#x/

XPARERIUXOER passed by this Tribunal in the above said Memo in

application on 18-9-87, , As directed, the annexures are

returnsd herswith. @Cafbn(l o, 5 0017 0‘1#" \‘t 1 DEDHSIR;R
e ,%Lﬁu A bortks fifplicondt 15 alin gofiomed V' EEDTERRS

(JUDICIAY)
Enclf ci¥as above L\dxzb% N% a{wﬂ'v\z,é 0/0
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In the Central Administrative ;
Tribunal Bangalore Bench,

. 7 =
. ; (S@ C = /\(J
Bangalore A Kie \ LA e
AK. Laganathan vVi{ — The Secy, Dept of Scisnce & Technology
= New Dslhi & 3 Ors

Order Sheet (contd)

Date

Office Notes |

Orders of Tribunal

KSPVC/LHARM(A)
18.9.87.

ORDERS ON THE MEMO DATED
4.9.1987 FILED BY THE APPLICANT:

Shri A.K, Loganathan, appli-
cant in the case, is in person.
We have heard the applicant.

In this applicstion, styled
as a memo, the applicant is
really seeking for various xeliet
reliefs which have cerisen in
pursuence of the orders made by
this Tribunal in A.No. 169/&6
and C.C, No. 20/87.

When we pointed out thet
this spplication is not meintai-
nable and the relief sought is
to be adjudicsted in a {fresh
application, Shri Loganathan, in
our opinion, very rightly, seeks
permission to withdraw this
applicetion, with liberty reser-
ved to file & fresh application
U/s 19 of the Administrative
Tribunals Act, 198%5. We grant
this permission and reject this
application as withdrawn by the
applicant, reserving him liberty
to file a fresh application U/s
19 of the A.T. Act. We direct
the Office to return all the
annexures annexed to the applics
tion to the applicant v thin a
week from this day.
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